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Exlrocl from lnsolvencv ond Bonkruplcy Boord of lndiq (lnsolvencv

Resolution Process for Corporole Persons) Requlqlions. 201 6

)

(o)

(b)

Regulolion 7. Cloims by operolionol creditors.

(l) A person cloiming to be on operotionol creditor, other thon
workmon or employee of lhe corporote debtor, sholl submit proof of
cloim to the interim resolution professionol in person, by post or by
electronic meons in Form B of the Schedule:

Provided thot such person moy submit supplementory documents or
clorificotions in support of the cloim before the constitution of the
committee.

(2) The exlslence of debt due to the operotionol credilor under this
Reguloiion moy be proved on the bosis of-

the records ovoiloble with on informotion utility, if ony; or

olher relevont documents, including -

(i) o controci for the supply of goods ond services with corporote
debtor;

(ii) on invoice demonding poymenl for the goods ond services
supplied to the corporote debior;

(iii) on order of o court or tribunol thot hos odjudicoted upon the
non-poymeni of q debt, if ony; or

(iv) finoncioloccounts.



SCHEDUTE

FORM B

PROOF OF CLAIM BY OPERATIONAL CREDITOR EXCEPT WORKMEN AND
EMPTOYEES

[Under regulolion 7 of fhe Insolvency and Bonkruptcy Boord of tndiq
(lnsolvency Resolufion Process f or Corporote persons) Regulotions, 20161

03.06.2022

To,
The lnterim Resolution Professionol / Resolution professionol
Mr. Sudhir Kumor Shuklo

Address - U-22, Ground Floor, Songom ploce,
Civil Lines, Proyogroj-Uttor Prodesh-2l l00l
lP Registrotion No. : lBBl/lPA-00 I /t p-p-O I 1 39 I 201 8-t 9 / I 2396

Emoil ld: - skshuklo22@hotmoil. m

From,
Songhvi Movers Limited,
Survey No. 92, Iothowode,
Toluko Mulshi,
Pune-411033.

subject: Submission of proof of cloim in the cose of Anindyo rnfrotech
Privote Limited.

Sir,

songhvi Movers Limited, hereby submits this proof of croim in respect of the
corporote insolvency resolution process in the cose of Anindyo lnfrotech privqle
limited. The deloils for the some ore set out below:
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NAME

OPERAIIONAL

CREDITOR

OF Songhvi Movers Limited

IDENTIFICAIION

NUMBER OF
OPERATIONAL

CRED|TOR (tF AN
INCORPORATED nf

129 I 50PN I 989P1C054 I 43

r9 t f

SR.

NO.
PARTICUTARS

2



BODY PROVIDE

IDENTIFICATION

NUMBER AND
PROOF OF

INCORPORATION.

IF A PARTNERSHIP

OR INDIVIDUAL

PROVIDE

IDENTIFICATION

RECORDS* OF ALL

THE PARTNERS OR

THE TNDTVTDUAL)

ADDRESS AND
EMAIL ADDRESS OF

OPERATIONAL

CREDITOR FOR

CORRESPONDENCE

Survey No. 92, Tothowode. Toluko Mulshi, Pune -
4il 033.

EMAIT-

shirgoonkor.vinoyok@songhvicrones.com

4

TOTAL AMOUNT OF

CLAIM
(TNCLUDTNG

INTEREST AS AT THE

INSOLVENCY

COMMENCEMENT
DATE)

the dote of defoult 19108120l' 7 os on 02106120

Stotement of Accounts oitoched.

5

DEIAILS OF

DOCUMENTS BY

REFERENCE TO

WHICH THE DEBT

CAN BE

SUBSTANTIATED

l. EXHIBIT "A" (collv) ore copies of the work

2. EXHIBIT "B" (colly) ore

4. EXHIBIT "D" is o copy of the notice doted
2110112019 olong wiih ocknowledgment
receipt of the soid notice. No reply wos
received by Anindyo lnfrotech Pvt. Ltd.
despite receiving the soid notice..

orders.

Invoices.

NOT APPLICABLE

K

copies of the

J

o

tto

3

Rs. 1 
'1,53,817/- (Principol Amount) + Rs.13,27,680

(lnterest @ 24% p.o)on principol omount from

\ -d-.

3. EXHIBIT "C" (collv) ore copies of the soid
e-moils.

5. EXHIBII "E" Stotement of Accounts.

"iH{,iHf,tffi
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DETAILS OF

AND WHEN

INCURRED

HOW

DEBT

Anindyo lnfrotech Pvt. Ltd. opprooched
the Operotionol Creditor with o request to
provide lhem with vorious copocity
crones for their on-going project site ot
Etowoh-lundlo section of lndion roilwoy.
Thereofter, following work orders were
issued by Anindyo lnfrotech Pvt. Ltd. on
lhe lerms qnd condilions more porticulorly
set out therein:

Work Hire

Order/Amend

ment/Letler of

lnlenl

LG-
1200

LG-
1200

Annexed hereto ond morked os EXHIBIT
"A""(collv)" ore copies of the work orders.

2. Ihe soid work orders were given on certoin
conditions inter qlio the Operotionol
Creditor sholl provide Anindyo lnfrotech
Pvt. Ltd with specified copocity crones os
per its requirements for the period more
porticulorly mentioned in eoch of the work
orders, the soid crones sholl be provided
o n mon h n t \J e poYme n

th v
t

htI r

h r

I f
r s s

t
f t Io he n o e o s ho be ,]rogh

n n m e o do s o S me n o n d n
ht U thb Y t

re sp C e from o iet t

Dole Site

0t /10120
t6

Etowoh-

lundlo

AIPL/SANGHVI
/LC-BB/LG-
1200/2016-
17 /2110

Etowoh-

tundlo

AIPL/SANGHVI
/LC-BB/LG-
1200/2016-
t7l21t0/Exl-01

ft

THE RECORD OF

PENDENCY OR

ORDER OF SUIT OR

ARBITRATION

PROCEEDINGS

2?/0s/20
17

bosis,

I

work orders



Invoice No. Balance
Amt

30-Apr-2016 Bill No. 32120-9206

4,45,133

31-May-2016 Bill No. 32667-9206

9,44,625

submission of bills, involces to thot effect
ond diesel required for crone sholl be
provided by Anindyo lnfrotech Pvt. Ltd

free of cost.
3. The soid crones were deployed by ihe

Operotionol Creditor of lhe designoted
sites on the designoted dote of Anindyo
lnfrolech Pvi. Lid ond lhey were fully

funclionol ond operolionol by the
employees of Operotionol Creditor. The

soid crones were successfully used ond
utilized by Anindyo lnfrotech Pvt. Ltd for
ihe purposes ond the periods for which
these crones were procured on hire bosis

from Operotionol Credilor. The Anindyo
lnfrotech Pvi. Ltd were ond ore under o
controcluol ond legol obligoiion to poy
ihe hire chorges ond other dues to
Operotionol Crediior os per the ogreed
terms. Till dote Anindyo lnfrotech Pvt. Ltd
hove mode only the port poyment of I
soid outslonding omount towords the
hire chorges for their Etowoh-tundlo
Anindyo lnfroiech Pvl. Ltd h

commitied moteriol defoult in illeg
withholding the poyments without o
volid reoson whotsoever. Anindyo
lnfrotech Pvt. Ltd hove specificolly
odmitted, confirmed ond ocknowledged
the due omount from time to time but
qvoided to moke poyment on some
preiext or the other.

4. The Operotionol Credilor hos roised the
following severol bills towords hire chorges
of the crones ond the List of pending
invoices os on todoy ore os follows:

A

i-

s

r{tI
frt
t'
I \.r

,/,

lnvoice Date
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30-Jun-2016 Bill No. 33260-9206
'1 ,10,750

31-Dec-2016

8,81,076

31-Jan-2017 Bill No.35947-9206

9,20,000

28-Feb-2017 Bill No.36311-9206

7,07,694

31-Mar-2017 Bill No.36651-9206

7,78,463

30-Apr-2017 Bill No.37205-9206

31-May-2017 Bill No.37277-9206

9,20,000

30-Jun-2017 Bill No.37603-9206

19-Jul-20'17 uPisL/00001-9206

1,45,230

Total

73,74,504

On Account Record 62,20,6g7

Net Amt 11,53,817

Annexed hereto ond morked os EXHIBIT ,,B,,

"(collv)" ore copies of the lnvoice.

n sp te of on5 tqnt ond nso froU5 o o U p
th re os onY oL t o n S rton po of
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p Iom s es o s n
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t
6rrc

Bill No.35404-9206

6,01,533

9,20,000

Less

E

ll

no
Anindyo

of
enever, ol

remi
InI i



Operotionol Credilor thot they will cleqr
Operolionol Creditor's outsionding within
o shorl spon of time. Operotionol Creditor
hos seni numerous emoils remindlng
Anindyo lnfrotech Pvt. Ltd. obout the debt
due, but Anindyo lnfrolech Pvt. Ltd.

choose to evode our request. Annexed
hereto ond morked os EXHIBIT "C" (COtl-Y)

ore copies of the soid e-moils.

6. Vide Notice doted 2'l Jonuory 201?, the
Operotionol Creditor coll upon Anindyo
lnfrotech Pvt. Ltd. to poy bolonce
poyment of crone ond troiler hire chorges.
But no reply wos received by Anindyo
lnfroiech Pvt. Lid. despite receiving the
soid notice. Annexed hereto ond morked
os EXHIBII "D" is o copy of the Notice
doted 21 Jonuory 2019.

7. Aggrieved by the issue of non-poym
the Operotionol Creditor filed the C
before you under the lnsolvency
Bonkruptcy Code, 2016.

E
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DETAILS OF ANY

MUTUAL CREDIT,

MUTUAL DEBTS, OR

OTHER MUTUAL

DEALINGS BETWEEN

THE CORPORATE

DEBTOR AND

CREDITOR WHICH

MAY BE SET-OFF

AGAINST THE CLAIM

NOT APPLICABLE

NOT APPLICABLE

9

DETAILS OF ANY

RETENTION OF TITLE

ARRANGEMENTS IN

RESPECT OF

GOODS OR

PROPERTIES TO

WHICH THE CLAIM
REFERS

tBeneficiory Nome SANGHVT MOVERS LIMITE

l"

DETAILS OF

ACCOUNT
WHICH

BANK

TO

THE

.l'

,t
\

,a.,

il

utof^.



Credit Account No 15332668176

lndustriol Finonce Brqnch.
Toro Chombers,
Wokodewodi, Neor Morioi
Police Chowky, Pune
Mumboi Rood, Pune - 4l1003
Cosh Credit Account

Bonk STATE BANK OF INDIA

Bronch-

Account Type

sBtN000B966

8966

il

LIST OF

DOCUMENTS

ATTACHED TO THIS

PROOF OF CLAIM
IN ORDER TO

PROVE THE

EXISTENCE AND
NON-PAYMENT OF
CLAIM DUE TO THE

OPERATION

CREDITOR

-

l. EXHIBIT "A" (colly) ore copies of the work

4. EXHIBIT "D" is o copy of the Demqnd
Notice doted 2l Jonuory 2019 olong with
Delivery receipt of the soid notice. No
reply wos received by Anindyo lnfrotech
Pvt. Ltd. despite receiving the soid notice.

5. EXHIBIT "E" Stoiement of Accounts.

orders.

lnvoices.

col ore copies of the soid3. EXHIBIT "
e-moils

tt! )

\
+

Sis bf operotionol creditor or person outhorized io oct on his behorf
AME IN BLOCK LEITERSN

ffi8,ilfs-
\\U

NAYAKEN

Position with or i otion to creditorn rel AGM-Legot

Address of person signing

Survey No. 92, Tothowode, Tol_

Mulshi, pune-411033,

Songhvi Movers Ltd.

AMOUNT OF THE

CLAIM OR ANY

PART THEREOF CAN
BE TRANSFERRED

PURSUANT TO A
RESOLUTION PLAN

IFSC Code

Bronch Code

I tuI

D
o
7.

2. EXHIBII "8" (collv) ore copies of the

I

t

*PAN number: BOZpS234gp


